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nations. A detailed scbeme of 
evaluation and internal _t 
has been worked out on whkh 
promotions will depenrl in futun:. 

DEUU TEACHRES' STRIKE 

49S9. SHRI MAHANT DlGVIJAI 
NATH: 

SHRI HIMATSINGKA: 
SHRI RABI RAY: 
SHRI S. SUPAKAR: 
SHRI D. C. SHARMA: 

WiD the Minister of EDUCATION be 
pleased to state: 

~ wbether it is a fact that the cases of 
payment for the period during which the 
Delhi teachers were on strike have been 
kept pending: 

(b) if so, whether it is also a fact that a 
deputation on behalf of the teachers met 
tbe Education Minister; 

(c) if so. the details thereof; and 
(d) when the teachers will be getting 

their pay for the period mentioned above? 
THE MINISTER OF STATE IN THE 

MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): (a) and (d). 
Orders havc been issued by the Delhi 
Administration for the payment of full 
month's salary for February. 1968 to those 
teachers who joined on or before the 2nd 
of March, 1968. The question of payment 
to teachers who resumed duty after the 2nd 
of March, 1968. is still under the consi· 
deration of the Administration and it is 
CKpccted that an early decision will be taken 
in the matter. 

(b) and (c). A deputation met the Educa-
tion Minister on 13.3.1968 to discuss with 
him, among other things, the question of 
payment of salaries to teachers for the period 
of the strike and they were informed that 
the Delhi Administration was considering 
the matter sympathetically in order that the 
teachers did not suffer financially. Various 
pouibilities were being considered by the 
Administration in respect of adjustment to 
be made for their period of absence during 
the strike aDd final decision would be taken 
after coDSulting other authorities con-
cerned such as the Delhi Municipal Cor-
poration and the New Delhi Municipal 
Committee. 

IlIATH OF A PERlION IN LocK-lIP IN DELHI 
. 4960. SHRI M. L. SONDHI: Will the 
MiDiItar of HOME AFFAIRS be pleased 
to .... : 

(a) whether it is a fact that a man was 
found dead in a lock·up in Now Delhi; 

(b) wllethor it is a fact that he died of a 
severe heating by the Police; and 

(c) if so, whether an inquiry has been 
ordered in this case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes, 
Sir. 

(b) No, Sir. 
(c) The Sub-Divisional Magistrate who 

held an inquest into the death, came to the 
conclusion that the death was due to chronic 
malnutrition and cachexia. 

KiDNAPPING CASE IN DELID 

4961. SHRI M. L. SONDHI: Will the 
Minister of HOME AFFAIRS be pleascd 
to state: 

(a) whether it is a fact that Smt. Kaushalya 
Devi was abducted from the G.P.O. Com· 
pound, Kashmerc Oate, Delhi, on the 
2nd December, 1967; and 

(b) if so, what action has been taken to 
trace the girl and return her to her lawful 
guardians? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS: (SHRI 
VIDYA CHARAN SHUKLA): <a> A 
resident of G.P.O. Compound, Kashmere 
Gate. Delhi, lodged a report with the local 
Police Station about the alleged kidnap-
ping of his niece Shrimati Kaushalya Dc"i 
on the night of 2nd December, 1967. 

(b) A case under section 363/366 I.P.C. 
was registered at the Police Station. 

The investigation of the case is being. 
pursued vigorously. 
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CENTRAL AssISTANCE TO UNION TERRITORIES 

4963. SHRI GADILINGANA GOWD: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the Union Territories which depend 
00 the Centre for their development with-
out having their own resources; BOd 

(b) the assistance given to them during 
]966-67 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) All 
the Union Territories with Legislatures 
namely Himachal Pradesh, Tripura, Mani-
pur, Goa, Daman & Diu and Pondicherry-
who have their own Consolidated Funds 
depend on the Centre for their develop-
ment as their own resources are not adequate 
for the purpose. The remaining Union 
Territories do not have separate Consoli-
dated Funds. Their revenue receipts arc 
credited into, and all their expenditure is met 
from, the Consolidated Fund of India. 

(b) A statement indicating the Central 
assistance liven to the Union Territories 

Commn.--Obstruction (CA.) 

with Legislatures during] 966-67 for im-
plementation of Plan schemes is laid on the 
Table of the House. [Placed ill Library. 
Set! No. LT-S7S/68). The budgets of the 
other Union Territories which do not have 
separate Legislatures form part of the Central 
Budget itself; therefore, the question of 
giving any Central assistance to them does 
not arise. 

STATEMENT CORRECTING ANSWER 
TO UNSTARRED QUESTION No. 1362 
ON 22-11-1967 REGARDING/S.C. S.T. 
STUDENTS IN DELHI ENGINEERING 

COLLEGE 
THE MINISTER OF EDUCATION 

(DR. TRIGUNA SEN): While answering 
parts (b) and (c) .of Unstarred Question 
No. 1362 on 22-11-1967 I had stated that 
"22 students of the Delhi CoDege of 
Engineering [B.Sc. Engg. 13, B.E. (Tech) 
2 and N.D. in Engg. 7) had not been given 
freeships since the parents' income of the 
stude:tts concerned exceeded the upper limit 
prescribed for frceships and according to 
rules they were not eligible for the awards". 

The correct position is that there is no 
income limit for the award of freeships to 
Scheduled Castes and Scheduled Tribe 
students. AIl the students concerned (17 
and not 22) are being awarded frees hips. 

12'11 hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

OBSTRUCTION OP TWO Ml's PROCEEDING 
ro BRITISH HIOH CoMMISSION IN NEW DEl.I II 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara): I call the attention of the 
Minister of Home Affairs to the foDowing 
matter of urgent public importance and 
request that he may make a statement 
thereon: 

Two Members of Parliament having 
been prevented by the police to proceed 
to the British High Commission in New 
Delhi on the 19th March 1968 to present 
a memorandum. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): Sir, the Sub-
Divisional Masistrate, Tuglak Road. New 
Delhi had promulgated prohibitory ordern 
under Section 144 Cr. P.C. on Mardi 18, 




